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2 pplicant's counsel has =rqued Firpstiy
that applicant's adnission to have Ariven the wvehicis
unautho risedly was taken beforg the Neptt. snquiy
comm en ced, which could not be usad agzinst nhim,

sn4 sacondly that nona of the Pue had setually  seen

applicant driving the vehicle unsuiho i S8ty »

3. P2 h-s clearly stated during the O
that spplicant had adnitted to have Ariven the wehidd
unauthorisedly in the presence of others, P.ued hov
also stated that in the moming aftar Lhe incident
applicant had misussd the vghiclas The fact that

applicant did misuse the vahicle is furtherp ofroon

by tha evidence of Pu 6

be It is therefore clear that the aforssaid
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argunents of applicant'®s ooLgsel de not avail the
spplicant, No infimity in the conduct of the
nroceadings has been brought to cur notices The
0.9, is disnisseds No costse.
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